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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 836 OF 2024

IN THE MATTER OF:
Sarita Dwivedi ...Applicant
Versus
State of UP & Ors. ...Respondents
INDEX
S. No. PARTICULARS PAGE NO.
1. Additional Affidavit on behalf of
Respondent No. 2/ Uttar Pradesh
Pollution Control Board in compliance of 1-8

Order dated 22.10.2024 passed by this
Hon’ble Court.

2. Annexure No. R2/ 1

A true copy of the Completion Certificate
dated 21.04.2010 and 24.04.2010 issued
by the Lucknow Development Authority
to the Respondent No. 6.

9-10

3. Annexure No. R2/2

A true copy of the NOC bearing Ref. No.
1716/ NOC/ 3189/ 07 dated 20.01.2007 11
issued by UPPCB/ Respondent No. 2 to
the Respondent No. 6.

4. Annexure No. R2/ 3

A true copy of the Consolidated Consent
and  Authorization (CCA) dated
30.07.2024 wvalid from 30.07.2024 to 12-16
31.12.2027 issued to the Respondent No.
6 vide letter 215952/ UPPCB/ Lucknow
(UPPCBRO) CTO/ both/ Lucknow/
2024.
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5. Anncxure No. R2/ 4
A true copy of the revenue records 1793
pertaining to Khasra No. 1211, 1250,
1251, 1653 and 1681.

6. Annexure No. R2/5
A true copy of the layout plan as available 24
with the revenue department.

78 Annexure No. R2/6
A true copy of the latest effluent analysis 25-27
report of the STP.

8. Annexure No. R2/7
A true copy of the Notice/ Letter bearing
No. H20050/€t-5/212/ 0.A. No.-836/ 24 28
dated 22.11.2024 issued to the
Respondent No. 6.

RESPONDENT NO. 2
UTTAR PRADESH POLUTION CONTROL BOARD
THROUGH \‘\\

AMIT SHUKLA, ADV.

D-54, SECTOR-48

NOIDA - 201303

Ph. No. 9999933220, 9999333220
Email; amit.shuklai@lexweb.in

Date: 25.11.2024
Place: New Delhi
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IN THE MATTER OF: [ g

Sarita Dwivedi ...Applicant
Versus

State of UP & Ors. ...Respondents

ADDITIONAL AFFIDAVIT ON BEHALF OF RESPONDENT NO.
2/ UTTAR PRADESH POLLUTION CONTROL BOARD IN
COMPLIANCE OF ORDER DATED 22.10.2024 PASSED BY THIS
@ © 5. HON’BLE TRIBUNAL
o
A

41;}] agdamba Prasad Maurya S/o Shri Darbari Lal Maurya aged about 55

xypars presently posted as Regional Officer Uttar Pradesh Pollution
ontrol Board, Lucknow, do hereby solemnly affirm and state on oath

as under:

1. That in the afore-mentioned capacity, I am conversant with the
facts and circumstances of the present case and therefore,

competent to swear the present Affidavit.

2. That the present Original Application has been registered by this
A 1 Hon’ble Tribunal in exercise of swo-moto jurisdiction on a letter

MBRISH KUMAR:tition dated 30.10.2023 sent by the Applicant alleging that the

TE & NOTARY ) . o
F:I‘::I\l{ongﬁi Guxi, Analya Respondent No. 6 is developing a township in the name of

J LUCKROW ) . ]
adampur Janubg. ‘Omaxe City’ near Eldeco, Shahid Path, Lucknow and in

W
?\ m.\developing the said township, the Respondent No, 6 has

4
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encroached upon five ponds at Khasra No. 1211, 1250, 1251,
1653 and 1681.

3.  That this Hon’ble Tribunal vide Order dated 02.09.2024
constituted a Joint Committee comprising of Respondent No. 2, 3
and 5 to submit a factual report in the matter and examine the
compliance of conditions of Environmental Clearance and

Consent granted to the Respondent No. 6.

That in compliance to the directions passed by this Hon’ble
Tribunal vide Order dated 02.09.2024, inspection by the Joint
Committee comprising of members nominated by the Respondent
No. 2, 3 and 5 was conducted on 03.10.2024 and the following

details came to light:

A. The Omaxe City project site was approved by the Lucknow
Development Authority in two phases. The first phase was
approved on 13.06.2005 and the second phase was approved
on 08.08.2009. The Lucknow Development Authority issued
completion certificate dated 21.04.2010 and 24.04.2010 with
respect to Khasra No. 1167-1283, 12857, 12854, 1309, 1312,

1313, 1316, 1317, 1319, 1321, 1329, 1336, 1598, 1599, 1600,

/5\‘_‘ 1603, 1606, 1673, 1674, 1677, 1680, 1681, 1683, 1713 of
Am)%;ilﬁs £ lﬁgTyRﬁﬁAurangabad Khalsa and Khasra No. 1465 of Aurangabad Jagir

5 ] w, ! A i . 0G0 .
Ad\g:vl\pgs h Jahr:ubi' l_n\:;z:nw Pargana and Tehsil Sarojini Nagar, Lucknow with the

3\{l \\ r—u'\{ollowing condition in respect to the ponds/ green-belt:
“3, R 78 ) gEaiaRa 0 & Td o1 @ gord gie/ 1A dee
w1 gy fasra e gl wr e

£
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A true copy of the Completion Certificate dated 21.04.2010
and 24.04.2010 issued by the Lucknow Development
Authority to the Respondent No. 6 is annexed herewith and

marked as Annexure No. R2/1,

B. The UPPCB/ Respondent No. 2 issued NOC to the Respondent

No. 6 vide Letter No. 1716/ NOC/ 3189/ 07 dated 20.01.2007

o 9,.;% Lt for establishment of township and other facilities at Khasra
5 [ Amunsg oy, ;\ . No. 1167-1283, 12857, 12854, 1309, 1312, 1313, 1316, 1317,

v 8 Na:ary
Tehar . athipe
O [

A\ % 31 e "4 ’,' 1319, 1321, 1329, 1336, 1598, 1599, 1600, 1603, 1606, 1673,
N 5 O/ 1674, 1677, 1680, 1681, 1683, 1713 of Aurangabad Khalsa
"Of

u.e and Khasra No. 1465 of Aurangabad Jagir Pargana and Tehsil

Sarojini Nagar, Lucknow.

It is pertinent to mention here that the Respondent No. 6 was
not required to obtain Environmental Clearance from the
MOoEF, Government of India as the total proposed project area

for the township was less than 50 hectares.

A true copy of the NOC bearing Ref. No. 1716/ NOC/ 3189/

A 07 dated 20.01.2007 issued by UPPCB/ Respondent No. 2 to

\
o the Respondent No. 6 is annexed herewith and marked as
AMBRIS\LWAR

' yill. Devi Ganj, Anaiya
Adampur. Janubl, Luchnow

3\(\ \\\%The UPPCB/ Respondent No. 2 issued Consolidated Consent
and Authorization (CCA) to the Respondent No. 6 on
30.07.2024 vide letter no. 215952/ UPPCB/ Lucknow

9
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(UPPCBROY CTO/ both/ Lucknow/ 2024 and the same is
valid from 30.07.2024 to 31.12.2027.

A true copy of the Consclidated Consent and Authorization
(CCA) dated 30.07.2024 valid from 30.07.2024 to 31.12.2027
issued to the Respondent No. 6 vide letter 215952/ UPPCB/
Lucknow (UPPCBRO)/ CTO/ both/ Lucknow/ 2024 is

annexed herewith and marked as Annexure No. R2/ 3.

D. The Khasra No. 1211, 1250, 1251, 1653 and 1681 are
pe OTA :ﬁ}. registered as Ponds in the revenue records and have the

following area:

haw = * S. No. Pond Khasra Area
" 316 3009 f < fi
- S/ 1. 1211 0.019 ha
Orye’ 2 1250 0.076 ha
3 1251 0.025 ha
4. 1653 0.038 ha
5 1681 0.202 ha

A true copy of the revenue records pertaining to Khasra No.
1211, 1250, 1251, 1653 and 1681 are annexed herewith and

marked as Annexure No. R2/ 4.

5.  That during the Joint Committee inspected on 03.10.2024, the

f\‘ Mowing observations were made:
AMBRIS

H KUMAF.

IGTNT 8 NOT
ﬂ{,?'}_rgw E5ay ff,,;?: A. The ponds at 1211, 1250, 1251, 1653 and 1681 were not

Adampur Janubij, LUCKROW

9\ \\\.-Vv\demarcated and the representative of the revenue department

identified the said ponds located inside the premises of Omaxe

g
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City on the basis of layout map. Furthermore, the identified
ponds were found empty and covered with bushes and plants
and the area of the ponds could not be verified by the Joint
Committee. The Joint Committee observed that no
construction of any manner was done over the said ponds.

The status of the ponds as observed by the Joint Committee is

reproduced herein below:

S. No. | Khasra No. | Co-ordinates | Present Status
1. 1211 26.756354 | Open plain empty
area covered with
AuteIEs bushes and plants.
Area not demarcated.
No construction done.
2. 1250 26.757662 Open plain empty
5 area covered with
QUEZEEEL bushes and plants,
Area not demarcated.
No construction done.
3. 1251 26.757662 |Open plain empty
. areca covered with
SULEERR bushes and plants.
Area not demarcated.
No construction done.
. 4, 1653 26.754822 | Open plain empty
sH KUMAR T area covered with
%%c?cl AT & NOTARY RS2 bushes and plants.
' yill. Devi wast, Anaiya Area not demarcated.
Adampur Janubi, Lucknow No construction done.
\\\ \5 . 1681 26.754822 | Open plain empty
80.925428 area covered with
bushes and plants.

Y
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Area not demarcated.
No construction done.

A true copy of the layout plan as available with the revenue
department is annexed herewith and marked as Annexure No.
R2/5.

B. The Joint Committee observed that one STP with of 2200

KLD capacity has been installed and is operational which is in

o T;\ '- terms with the conditions imposed in NOC issued to the
Respondent No. 6 vide Letter No. 1716/ NOC/ 3189/ 07 dated

* 1 20.01.2007. The treated effluent from the STP is reused in the

/ Ambnisn Kumar
4, & Nota
. | Tehsit 21,1 ...,ck,.;‘f,,

R Mo 31 {36) 300 g ;l green belt area while the excess treated effluent is discharged

“OFy P \ into the drain. It is submitted that regular monitoring of the
STP is carried out by UPPCB/ Respondent No. 2.
A true copy of the latest effluent analysis report of the STP is

annexed herewith and marked as Annexure No. R2/ 6.

C. The Joint Committee observed that one DG Set of 125 KVA

\\’_\R with acoustic enclosure with adequate stack height is instalied
R;Sé KU MAWRpy the Respondent No, 6.

AM NOTARY
AD\!OCP\'i (_,u“l Anai

oyl Dewt Janubi. Lucknow
Ad.mpur a \ \,—U\ D. The Joint Committee was informed by the representative of the

Respondent No. 6 that Lucknow Nagar Nigam is maintaining

the Solid Waste in Omaxe City township.

E. The Joint Committee observed that no provision for Rainwater

Harvesting has been made by the Respondent No. 6.

4
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Furthermore, the Respondent No. 6 has developed only 15% -
16% of the area as green belt as opposed to the 33% stipulated
under the CTO dated 30.07.2024. A notice dated 22.11.2024
has already been issued to the Respondent No. 6 to address the
said non-compliances.

A true copy of the Notice/ Letter bearing No. H20050/ € -5/

212/ O.A. No.-836/ 24 dated 22.11.2024 issued to the
Respondent No. 6 is annexed herewith and marked as
Annexure No. R2/7.

That as per the Joint Committee Report dated 03.10.2024, the
following recommendations were made:

A. Nagar Nigam/ District Administration may be directed to

ensure demarcation and measurement of these five ponds

under question.

B. M/s Omaxe Limited should prioritize the restoration of the

identified ponds and ensure their proper management as per
the direction of the district administration. A timeline for the

restoration should be established and communicated to all the

stakeholders.
\(\_—meiplan must be submitted to the relevant authorities to

KUMARATE
ADVOCATE & NOTARY
vill, Devi Ganj, Analya

increase the green belt area to meet the 33% requirement,

adampur Janubi, LUCKAOW inclnding specific timelines and measures for implementation.

a5\

\ D. Iigplement a strict schedule for submitting compliance reports

to UPPCB on a monthly basis, detailing all environmental
management practices being adopted, especially concerning

solid waste management and rainwater harvesting.

4
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E. Developer must ensure compliance of all the points of Consent
to operate issued under Air Act,1981 and water Act 1974 by
UPPCB and all the points of NOC conditions issued by
UPPCB.

7.  That as per the Joint Committee inspection and the records and
) I l " documents furnished by the revenue department, it is concluded

; { Am: :(:m: * that the ponds will be developed by the Respondent No. 6 and

Tehsil 555w, icknge . handed over to Nagar Nigam as mandated in the Completion

\._ Q{t / Certificate dated 24.04.2010. The STP and DG Set are installed
"OFy® > and operating within the prescribed parameters.

8.  That with regard to the non-compliance of conditions of NOC and
CTO, i.e. non-maintenance of prescribed area of green belt and no
provision for rain-water harvesting, notice has been issued to the

Respondent No. 6 as detailed herein above.

DEPONENT
VERIFICATION:
Solemnly verified at Lucknow, Uttar Pradesh on this ?.5..1:" day of
November 2024 that the contents of the above affidavit are true and

correct to the best of my knowledge and belief, no part of it is false and

nothing material has been concealed therefrom.

BRISH KUMAR R
“AADVCCAT:. & NOTARY
vy Deni Gonj, Analya

ad. il Jf- mubs, Luckﬁc\::l}/\
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— Annexure-R2/3
% Uttar Pradesh Pollution Control Board
@%‘g‘gﬂ_g\z\" Building. No TC-12V Vibhuti Khand. Gomti Nagar. Lucknow-226010

Phone-0522- 270828, 2720831, Fax:(522-27201764, Email: infud@uappeb.in, Websie: www.ippeh.com

215952/UPPCB/Lucknow(UPPCBRO)/CTO/Moth/LUCKNOW/2024 Date: 30/07/2024

To,

MJs

Omaxe City of M/s Omaxe Limited

village - Aurangabad Khalsa, Aurangabad Jangir, Tehsil - Surofani Application Id-’

Nagar, Distt - Lucknow,LUCKNOW,226025 27303095 |

Consolidated Consent to Operste und Authorisation hercinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control ol Pollution) Act, 1981

CCA is hereby granted to Omaxe City of M/s Omaxe Limited located at village - Aurangabad Khalsa,
Aurangabad Jangir, Tehsil - Sarojani Nagar, Distt - Lucknow,LUCKNOW,226023. subject 1o the
provisions of the Water Act, Air Act and the orders that may be made further and subject to following
terms and conditions :-

I.  This CCA Omaxe City of M/s Omaxe Limited granted for the period Irom 30/07/2024 to 31/12/2027
and valid for manufacturing of following products,

S |Product Quanlity Unit
No

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(i} The daily quantity of effluent discharge (KLD) :-

Kind of Elftuent Quanlitf( KLD) | Treatment facility | Discharge point
Domestic 1005.54 KI.D STP

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

Tn case of stoppage of lunctioning of ETP, production has to be stopped immediatcly and this Board has (o
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iif) The treated cifiuent shall be recycled to the maximum extent and should be reused within the premises
for gardening ete. Quality of the treated effluent shall meet to the following general and specilic standards as
preseribed under Environment (Protection) Rules. 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

S.No. | Parameter | Stundaurd
(iv) Sewage Trestment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard 1o be
dispatched immediately.
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so us to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards
1 pH 65109
BOD (mag/l) 20 maoyl
3 Fecal Coliform 1000
{MPN/100ml}
4 TSS (mayl) 100 ma/l

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

i) The applicant shall use following fuel and install a comprehensive control syslem consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achicve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel{ Stack no Control Height of
Pollution Device Stack
Source !
1 | Dgsetsof | Diesel 1 Particulate | 2.2 meter
125 KVA Matter |above the roof |
of nearest
building |

Emmission Quality Standards

S Na. Stack no Paramelers Standards
1 1 Particulate Matter | As per E(P) Rules
1986

In case of stoppage of functioning of air pollution control equipment, production has (o be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i) The unit will not usc any type of restricted fuel.

iii) Noise lrom the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from [0.00 p.m. {0 6.00 a.m.

Stundards lor Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
di(A) Leq

Day [Night| Day |Night | Day [Night| Day |Night
Time | Time | Time | Time | Time | Time | Time ] Time
75 | .70 | 65 [ 55 ] 55 | 45 | 50 | 40

4, Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986.

(i) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authorily reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has (o comply with the following specific & general conditions. Non compliance of any provision of
this CCA und provisions of the Water Act. Air Act and Hazardous and Other Wastes (Management and

13
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Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acls and Rules.

7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change. Uttar Pradesh. You are direcled to develop Miyawaki Forest as

per the SOP available at URL:-hip://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of

this direction, you arc hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In casc of non-

compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission (rom SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificale lor abstraction of ground water. It will be the

responsibility of the industry to comply with the various condilions of the NOC obtained from the

competent authority and submit to the Board. within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get anaiysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report (o the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipuluted
conditions within 30 days of receipt of this CCA. I al any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board. legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains clc. must be leak-proof

6. The indusiry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency ol pollution conlrol systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due (o any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported 1o the Board's offices and all

other concerned offices. In case of failure of pollution control equipment. the production process connected

to it shall be stopped with immediate eflect.

9, The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10, Tn case of any damage to the agriculure productivity, human habitation etc. by the operation of industry,
it shall be imperative {o stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

{1, The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity cnhancement ete. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modily any stipulated condition issued along with CCA, as
mity he necessiry.

Specilic Conditions:-

1. This Consent 1o Operate is valid for operation of STP of 2200 KLD capacity for the treatment of sewage
1005.54 KL.D and operation of DG set of 125 KVA in the housing society of M/s Omaxe City of M/s
Omaxe Limited, village -Aurangabad Khalsa, Aurangabad Jangir, Tehsil -Sarojani Nagar. Distt -Lucknow.

14
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2, The unit shall deposit Environmental Compensation of Rs. 14,25,000/ (Rs Fourteen lakh Twenty Five
Thousand Only) imposed against the unit imposed by UPPCB vide letter dated 29.07.2024 within 15 days

3. Unit shall operate and maintain the STP and treated effluent shall always meet the norims for STPs as
prescribed in the Environment (Protection) Rules 1986.

4. Electromagnetic flow meter shall be installed at water source (Tube well) and outlet of STP and shall
maintain the records,

5. DG set of 125 KVA shall always be equipped with canopy and stack height of 2.2 meter above {rom the
rool” of nearest building,

6. Operation of Air pollution control system and operation of the unit must ensure protection of ambient air
of the arca.

7. Unit shall comply the provisions of Air (Prevention and Control of Pollution) Act 1981 as  amended and
Environment (Protection) Act 1986. and direction issued by Hon'ble National Green Tribunal, New Delhi.

8. Unit shall comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as amended and
Environment (Prolection) Act 1986. and direction issued by Hon'ble National Green Tribunal, New Delhi.

9. Unit shall comply the provisions of Solid waste Management Rules 2016, and shall ensure safe disposal of
solid waste generated.

10. Unit shall develop Green Belt in minimum 33 percent area of Industrial Premises as per the provisions
laid down in ollice order no. F116405/220/2018/02 dated 16-02-2018 of U.P. Pollution Control Board. The

copy of said office order is available on the websitc of U.P. Pollution Control Board www.uppch.com.

11. This Consent order shall automatically become invalid on issuance of Closure Order by C.P.C.B /

UPPCB and lurther on Revoking of Closure order, the Consent order shall become valid.
Digitally signed by Vivek

e R
Vivek ROy bu zozs0n0s
Chief Eny irontent Ofteer
Copy to:

Regional Officer Lucknow to ensure the compliance of the conditions imposed in the consent order
Digitally signed by

Vivek Roy;i:tilfggg:a.oam

. . 01:22:53 0530
Chiel Exvironivnt Ofticer
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21 6 Annexure-R2/6

e CENTRAL LABORATORY 6,4”3&3325
o UTTAR PRADESH POLLUTION CONTROL BOARD n\%?)
A Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-22601¢ A

TEST REPORT: WASTE WATER LABORATORY

Ref No: 28503457/ Lucknow/2024/paybasis Date:16/10/2024
1- Name of Industry: Omaxe Limited Aurangabad khalsa, Vill-Aurangabad khaslsa Racbarielly road, Amar shaheed path
2- Address of Industry: Vill-Aurangabad khaslsa,Raebariclly road, Amar shaheed path

3. District: Lucknow

4- Description about sumpling peint: Final outlet of STP

5. Type of Sample (Grab/Composite/Integrated): Grab

6- Sample Collected By: Rajjan Tripathi SA

7- Colour and Odour: - -

8- Quantity and Packing: 2 lit plastic jerrycan & | MPN glass botile

9. Date of Sample Collection: 08/10/2024

10- Analyis Indented by: RO Lucknow

11- Date of sample receipt in Lahb: 09/10/2024

Parameter/Method Name Unit Results Standard Detection
Range
pH, APHA 24th Ed. 4500B: 2023 - 7.60 As per 02-12
MoEF&CC/CPCB
Suspended Solids , APHA 24th Ed. 2540 mg/l 46.0 - 10-20000 mg/l
D Total Suspended Solids dricd at 103-
105 °C 2023
Total Coliform, APHA 9221 24th Ed. : MPN/GO ml 2800 - <{.8 MPN/100 ml
2023 & above
Fecal Coliform, 9221 E Fecal Coliform MPN/100 mi 700 " <1.8 MPN/100 ml
Pracedurc & above
BOD, APHA 24th Ed. 3 day 27 °CIS mg/l 180 " 1.0 -50000 mg/l
3025 ( Part 44): 1993 Bio 2023
COD, APHA 24ih Ed. 5220 B Open mg/l 134.0 - 5.0 -100000 mg/l
Reflux Method 2023

Reference- (1) General Standards for discharge of environmental polluants are as part-A Effluent (Schedule-V1). The Enviconment (Protection) Rules, 1986
source; www.cpeb.nic.in/GeneralStandards pdf, Besides these standurds, refer EPA standards for specific purpose
*Non-NABL Parameters.

Note : 1 The resulls in the Test Heport telale only 1o the ifems tested: 2, Thie repont shall not be reproduced-except in full, withaul the writien permission of laboralory. 3. The lest repont penains (o the sample oy

received in Lab,
Remark: NA
Analysed by-
[Dr Alka Singh (SA)]
Authorized hy
SAMRENDRA g{"?ﬁ.‘:‘w Hgnedby SRR Digltally slgned b
SAN GH D;E:ginu.ln.m 18:09:28 RAM RAM Ggpﬂ. d
amrendra Singh {AS0) Date: 20241016
. i b ot Bicer

Central Laboratory
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General Standards for Discharge of Environmental Pollutants Part -A:Effluents (Schedule - VI) 1%6
Environment(Protection) Rules, 1986

| Parameter Stundards
Inland Surface water Public Sewers Land for Ierigation Marine constal arcas
a b c d
I Color and Odor All efforts should be made 1o remove colour and unpleasant odour as far as practicable
2 Suspended Solids mg/l, Max 100 600 200 {a) for process wasle
wiler- 100(b) For
conling waler effluent
10 percent above total
suspended matter of
influent,
k! Particulote size of suspended solids Shall pass 850 micron - - (1) Floatnblenn solids,
1S Sieve mox. 3 mm
4 2(“ t) - - * L]
pH Value 551090 551090 551090 551090
6 Temperature Shall not exceed 5'C - - Shall not exceed 5C
sbove receiving water above receiving waler
temperaturc temperature
7 Qil und Grease Mg/l Mux. 10 20 10 20
Totul residual chotine mgfl Max 1 - - ]
9 Ammonica] Nitrogen{as N), mg/l Max 50 50 - 50
10 Tatul Kjelduhl Nitrogen(us NH3) mp/l,Mux 100 - - 100
Il Free ammonia {as N113)mg/l, Max 5 - - 5
12 3Biochemical Oxygen Demand §[ 3 days at 30 50 100 100
270C] mg/l, Max
13 chemical Oxygen Demand, mg/l, Max 230 - - 250
13 chemicul Oxypen Demand, mg/l, Max 250) - - 250
14 Arsenic(as As), mp/l, max 02 0.2 0.2 02
15 Murcury(as Hg), mgfl, max 0.01 041 - (L
16 Lead {as Pb), mg/l, max 0.1 1 - 2
17 Cadmium (as Cd), mg/i. max 2 | - 2
18 Heaavalentchromium (as Cr+6), mg/l, max 0.1 2 - 1
19 Total chromium (as Crymg/A, max 0.1 2 - 1
20 Capper(as Cu), mg/l, max 3 3 - 3
21 Zinc(as Zn}, mg/l, max 5 13 S 5
22 Selenium (as Se) mg/l, max 0.05 0.05 - 0.05
23 Nickel (as Ni} mg/l, max 3 3 - 5
74 2(‘* O) L] L] * *
95 2(" #) LJ L] * L]
26 2(!") » * * w
27 Cyunide {as CN), mg/t, max a2 2 0.2 02
28 2(‘ -')
29 Fluoride (a5 F) mg/], max 2 15 - 15
30 Dissvlved Phosphates (as P), mg/l, max 3 - 0 -
3 l bl (#t‘) L] . ] L
32 Sulphide (as 8), mgfl, max 2 - - 5
33 | Phenolic Compounds (as C6I1SOH) mg/l, max 1 5 - 3
34 Radioactive materials: 10A.7 104.7 10~-8 10%.7
{a)Alpha emitter micro cutie/ml 1046 1046 1047 1046
{b)Beta emitter micro curie/m!
35 Radiooctive materinls: 1047 1047 10A-8 104-7
(a)Alpha cinitter micro curie/ml 1076 1046 107 1046
(b)Beta emitter micro cutie/ml
35 Bio-nssay test 90% survival of fish 904% sugvival of fish 90% survival of fish 90% survival of fish
after 96 hours in 100 % | aftcr 96 hours in 100 % | alter 96 hours in 100 % | after 96 hours in 100 %
cffluent elfluent cffluent effluent
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36 Munganese {is Mn) 2mgil 2mgfl 2mg/l Zl
37 Tron (us Fe) Imp/l Imyl 3Imgfl
38 Vaonadium (as V) 0.2 my/l 0.2mgN 0.2 mg/
39 Nitrate Nitrugen 10t mgy 20 mp/l
40 2 (sve) " . "

1. Schedule VI inscrted by Rule 2 (d) of the Environment(Protection) Second Amendment Rules, 1993 notificd vide G.S.R. 422

(E) dated 19,05,1993 published in the Gazette no. 174 dated 19.05.1993.

2. Omilted by Rule 2 (d)(i) of the Environment(Protection) Third Amendment Rules, 1993 vide Notification No, G.S.R. 801 (E),

dated 31.12.1993.

3. Substituted by Rule 2 of the Environment(Protection) Amendment Rules, 1996 notified by G.S.R 176, dated 02.04.1996 may

be read as BOD (3days at 270C) whenever BOD 05 days 200C occurrred.

4. Besides these standards, refer EPA standards for specific industry Source (1):
htps://cpeb nic.in/displaypdf.php?id=R2VuZXIhbFNOYW5SkYXJkeySwZGY=

(2) cpeb.nic.in/Industry_Specific_Standards.php
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1. M/s Omaxe Limited should prioritize the restoration of the identifled ponds and ensure their proper
management as per the direction of the district administration. A timeline for restoration should be

established and communicated to all stakeholders.

2. A detailed plan must be submitted to the relevant authorities to increase the green belt area to meet
the 33% requirement, including specific timelines and measures for implementation.

3. Implement a strict schedule for submitting compliance reports to UPPCB on a monthly basis, detailing
all environmental management practices being adopted, especially concerning solid waste

management and rainwater harvesting.
4. Developer must ensure compliance of all the points of Consent to operate issued under Alr Act, 1981

and water Act, 1974 by UPPCB and all the points of NOC conditions issued by UPPCB.
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Gomti Nagar, Lucknow-226010
e-mail: info@uppcb.com
web site www.uppcb.com
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